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Title: Introduction of the Motor Vehicles (Amendment) Bill, 2016.

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER OF SHIPPING (SHRI NITIN GADKARI): I beg to move: *

"That the Bill further to amend the Motor Vehicle Act, 1988 be taken into consideration.”
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SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, four hours were allotted for discussion on this Bill in the BAC and Private Member's Business
is also there.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, I thank you very much for giving me an opportunity to initiate discussion on this very
significant Bill which is going to be a major breakthrough for road safety and will reduce traffic offences. I wholeheartedly support this Bill.

I, with an open mind, sincerely also acknowledge the efforts taken by the hon. Minister in bringing this Bill. Before bringing this Bill, lot of exercise
has been done by the Minister also. A Group of Ministers, consisting of 18 Ministers, had been constituted. The hon. Minister rightly pointed it out.
They had a consultation with 18 Ministers. Once the hon. Minister invited the Members of the Standing Committee and the Group of Ministers
together. We had a brief discussion on the Bill.

After that, the Bill came to the House during the last Session. The wisdom of the Lok Sabha was to send it to the Standing Committee. I got
the privilege to work as a Member of the Standing Committee. We, the Standing Committee, had a detailed discussion. We called the Transport
Secretaries of all the States and all stakeholders, including trade unions. The Standing Committee under the hairmanship of Shri Mukul Roy has done
a tremendous work for strengthening the legislation. I am very happy to hear that the hon. Minister acknowledges it.

Madam, the Motor Vehicles Act, 1988 is the principal Act for regulating all the activities relating to motor vehicles in the country. It has been
amended four times, after the enactment of the law, in the years 1994, 2000, 2001 and 2015 to adopt technological upgradations emerging in road
transport, passenger and freight movement and motor vehicle management.

The hon. Minister has given us the exact present scenario relating to road accidents. As per the statistics, length of our roads has increased from
about four lakh kilometers in 1950s to about 55 lakh kilometers in 2015. Majority of this growth has been in rural roads and roads constructed by the
Public Works Department (PWD) of the State Governments. The rural roads account for 61 per cent; the PWD roads account for 20 per cent of the
total road length; the National Highways constitute only two per cent; and the State Highways account for three per cent of the total road length.
Since 2000, while the road network in the country has grown by 39 per cent, the number of registered vehicles has grown by about 158 per cent. We
know that while growth in road network will be limited, a constant increase in the number of vehicles on roads may lead to congestion and road
accidents. Actually, the National Highways and State Highways combined have about five per cent of the total road network, but they witness about
52 per cent of the accidents. More accidents on the Highways are because of the higher vehicular speeds and higher volume of traffic on these
routes.
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In 2015, there were about five lakh road accidents in India -- the Minister mentioned about them -- which killed about 1.5 lakh people and
injured about five lakh people. The World Health Organisation has noted that road accidents are a major public health problem as crashes kill more



than 1.25 million people and injure about 50 million people in a year. The number of road accidents per lakh population has been increasing since
1970s with an 84 per cent increase from 1980 to 1990. If we take the case of individual States, Goa has the maximum number followed by my own
State, Kerala and Tamil Nadu.

There is a 120 kms. National Highway in my Constituency of Alappuzha. The hon. Minister, Shri Gadkari, had come there to inaugurate a
bypass that was constructed there. In 2016 alone 2,099 road accidents were reported in which 356 people were killed in just one year and 2,333
people were seriously injured in these accidents. Out of these 2,099 road accidents, 1,085 accidents took place on the National Highways.

How are these accidents taking place? Majority of the accidents are caused due to the driver's fault, which includes over-speeding, driving
under the influence of alcohol -- drunken driving, and hit-and-run cases. Further, in some cases, the alignment of roads is also a villain for road
accidents as also poor maintenance of these roads. Various Expert Committees have noted the responsibility for road safety is diffused across
various bodies and there is no effective coordination mechanism between these bodies along with the careless driving, poor quality of roads, lack of
maintenance, etc. also raise the ratio of road accidents in the country. It is highly essential to bring the designers, contractors and all kinds of roads
under the provision of the Bill to ensure responsibility and quality. I think that is merely lacking in this Bill.

It is true that there is a need for amending the existing provision to suit the present requirement. There was a need for bringing a change in
the principal Act of 1988. The Bill has given emphasis on road safety, computerization and enhanced penalty for traffic offences. The Bill addresses
various issues related to road accidents, third-party insurance and road safety measures.

When an accident takes place, there is something known as the 'golden hour' to save the life of the person who gets injured in an accident. I
had my own experiences in this regard many times. In the last UPA regime I was a Union Minister of State and when I was traveling from the
Northern part of Kerala to a Southern area, at around 6.30, while passing through an area of Vadakara, I saw a person lying on the side of the road.
My gunman brought that into my notice and stopped the car. We took him to the nearest medical college but the doctor told that he had passed
away because he had been lying on the road for two hours without any consideration and care. Why is this happening? It is because of the provisions
that the people who come forward and take the injured person to the hospital become culprit.

HON. CHAIRPERSON: There is a necessity of ambulance facility.
SHRI K.C. VENUGOPAL: That is also there. Therefore, this is the need of the hour actually.

I will have to point out some key features of the Bill. I am elaborating them. I want to talk about licensing. The hon. Minister said that the Bill
proposes to create several categories for the validity of licences. If a person applies for licence, below thirty years, licence will be valid till he turns
forty; between thirty and fifty years, licence will be valid for a period of ten years; between fifty and fifty-five years, licence will be valid only till sixty
years; above the age of fifty-five years, his licence will be valid for a period of five years. This is a very essential thing for avoiding frauds in setting
the driving licence.

The Bill allows the Central Government to order for the recall of motor vehicles. If a defective vehicle is causing damage to the environment,
to the driver and to other road users, most importantly, the manufacturer will have to reimburse the buyers the full cost of the vehicle or replace the
defective vehicle with another vehicle with similar or better specifications. This is one of the most attractive questions in this Bill.

I would like to talk about 'Exploitation of good samaritan'. I have told that the Bill defines 'a good samaritan' as a person who gives
emergency medical or non-medical assistance to a victim at the scene of an accident and such a person will not be liable for any civil or criminal
action for any injury or death of the victim. This is highly appreciable to encourage the public to rescue the victims of road accidents. That is a very,
very welcoming step.

Now, I come to the electronic services. The Bill provides for the computerized services. The hon. Minister pointed out that this would help the
unnecessary delay in providing services.

I am really suggesting the same view about the penalties as the hon. Minister suggested. The Bill increases the penalty for several offences
under the Act. For example, the maximum penalty for driving under the influence of alcohol is from Rs. 2,000 to Rs. 10,000. If a motor vehicle
manufacturer fails to comply the manufacture and maintenance standard of a motor vehicle, the penalty may be up to Rs. 100 crore or imprisonment
up to one year or both. This would help reduce the number of traffic.

Along with these key features, I would now like to express some serious concerns also. The hon. Minister has already talked about it. Within a
short span of two months, our Committee has completed our exercises and has given the report to the Lok Sabha and the Rajya Sabha. The
Committee have given forty recommendations out of which, thirty of this crucial amendment suggested by the Standing Committee are absent but
the hon. Minister said that some of them are in the rules. If they are in the rules, it is fine. Otherwise, I would like to point out some of the key
features.

The Committee recommended that the prescribed competency test should be uniform throughout India. The State Governments should not be
allowed to further dilute the prescribed competency test criteria. The Government has ignored this provision. Again, the Committee recommended
along with the Central Government that the State Governments may also be authorized to issue licence and regulate driving schools. The modalities
are to be prescribed by the Central Government to update the National Register which would be worked out by the Central Government in
consultation with the States. This suggestion has been neglected.

In many clauses, there is a tendency to give significant upper hand for the Central Government. I do appreciate that the Central Government
has a key role but in a federal system, we have to support the State Governments also. We have to take the views of the States Governments also.
Therefore, I am telling this to you.

"The Committee recommends that there should be proper training by the Government for those drivers who are involved in driving
heavy vehicles."



The Government neglected this suggestion. It is highly essential, especially the quality of driving of heavy vehicles in the country.

"The Committee recommends that strict guidelines may be prescribed for the functioning of the vehicle dealers and that the registration
of vehicle by dealers may be made optional to the States depending on the State's specific requirements.”

This is necessary to avoid dealings in illegal vehicles and cheating.

Madam Chairperson, clause 18 is regarding the requirement of production of motor vehicle before the registering authority at the time of registration.
The hon. Minister has a view and he has already mentioned that view. The Committee has another view. The Committee recommended that the
proposal in clause 18 shall be made optional for the States. But the Government ignored this recommendation. This option may be given to the
States because a lot of frauds are happening even in online system also, now-a-days. We cannot say that the online system is pucca or complete, or
the online system is very good. There is scope for fraud in online facility also. Therefore, the State Governments should also be taken into
confidence. That is what the Standing Committee's suggestion is and I am supporting that view.

Clause 22 is regarding automated testing facility for grant of certificate of fitness to motor vehicles by 15t October, 2018. The Committee
recommended that the implementation of this provision should be deferred till such time when all the States are ready with adequate number of
testing stations. In the Bill, the Government partly accepted the recommendation by extending the time period up to 2019. That is good. This has
already been accepted by the Government. Then the Committee recommended that the Government should consider the concern of the States to
protect their identity while formulating new scheme of numbers for vehicles. The Government ignored this recommendation. It is necessary to
consider the concerns of the State Governments. I am again putting this view.

Clause 32 empowers the Central Government to modify permits and make schemes for inter-State transport of goods and passengers, the
Committee suggested that the views of State Governments may be solicited before making any type of improvements in this direction. The
Government ignored this suggestion also.

Regarding parking facilities for motor vehicles, the Committee recommended that the National Highways Authority of India and the State
Governments may create parking for the public vehicles along the highways and State roads at regular intervals. The Bill is silent on this. What is the
problem now-a-days? Every vehicle is being parked on the road itself. There is no sufficient parking space along the roads. In a way, parking of
vehicles on the roads is also causing accidents. It is causing congestion and accidents are happening due to congestion.

Clause 43 is regarding "Good Samaritans". In this regard, the Committee recommended that doctors and nurses who are treating the accident
victims should be included in the definition of "Good Samaritans". Now-a-days, incidents of assaulting doctors and nurses are happening. In
Maharashtra and in your State also, Madam, some incidents have happened. Therefore, the doctors and nurses who are treating the accident victims
should also be protected under the "Good Samaritan” provision.

Regarding clause 44, the Committee recommended that the contractors and concessionaires should be held accountable for faulty design,
construction and maintenance of road. The Government has ignored this suggestion. I cannot agree with the hon. Minister. It is because of poor
quality of construction, poor design and corruption in construction, accidents are happening. Whenever road accidents happen due to these reasons,
the responsibility for the same should be fixed. This is what my suggestion is.

Regarding clause 65, the Committee has stated that the Government should come out with appropriate rules and regulations in regard to technical
things like signals, signages, stop signs, divider, etc. The Committee also recommended that the Government should define what constitutes lane
driving, red light jumping, violation of signals, standardization of signages, implementation of UN Convention on Road Signs and Signals, etc. This
also has been neglected.

Now, I come to drunken driving punishment. The majority of accidents have happened due to drunken driving. A lot of incidents are taking place. The
Supreme Court itself is involved in the case. I am not going into the merits of that case. The reason for giving that judgement is drunken driving
should be stopped. It should not be treated as a mere negligence. In this Bill, it is treated as a mere negligence, It should come under " culpable
homicide' and the provisions of the Indian Penal Code. That is my opinion. The Government neglected this very important recommendation. I would
like to inform the hon. Minister that drunken driving is @ major cause of accidents and also for taking away the lives of the people. Therefore, there
should be a strong penal provision. This is my suggestion. I am not going into the details. We have great regards for the hon. Minister. I would like to
state that in the Shri Narendra Modi Ministry, a few Ministers are performing well. One among them is Shri Nitin Gadkari.

SHRI MALLIKARJUN KHARGE (GULBARGA): He is performing well. He has extended roads, highways, etc. but see the support. No Members are
there; there is no quorum. This is the mentality of our people. What is to be done? Why should we discuss? ...(Inferruptions) We are appreciating
him. He is appreciating him. You are appreciating. ...(Interruptions)

SHRI K.C. VENUGOPAL: Even though knowing about the role of hon. Minister, Shri Nitin Gadkari in Goa, I cannot admit and approve that role which
he has taken in Goa. That is entirely anti-democratic. ...(Interruptions) He took a villain role in Goa for his party.
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SHRI K.C. VENUGOPAL: I am not admitting. This is a type of horse trading. We don't believe that. In this Ministry, he is doing a commendable job. In
this Bill also, he was very much restless. When the Bill was sent to the Standing Committee, he was worried that he may be delayed. It was his
sincere apprehension. We in the Standing Committee worked hard and submitted a Report to Parliament. By passing this significant legislation, Lok



Sabha would be creating a history. It is going to be one of the significant Bills. The result of this Bill would be that maximum human lives would be
saved. Thank you very much, Madam.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, thank you very much for giving me this opportunity.

Everybody should realize that the Government is a joint effort. Obviously, no one man can take single-handed credit for all the good done and neither
for all the bad things done. Here we are discussing the Motor Vehicles (Amendment) Bill, 2016, which the Minister of Surface Transport, Mr. Nitin
Gadkari, has brought in this House. The public perception as well as my personal perception is that this a Minister who is a very hard working



person. He is intent on making his presence felt. We want to acknowledge and thank such people who are not bound by just political rhetoric
blaming this person or that person but is actually hell-bent on proving that good work can be done no matter how bad the Government is.
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I would also go forward and say that I personally would have been so happy to see him riding in the jeep in Chenani--Nashri tunnel which he is
primarily responsible for having completed it in record time. He is the man who should get credit for that. So, credit due must be given and although
I am in the Opposition and I believe that this Government is doing very many wrong things, yet when there is a spark of goodness showing
somewhere, we are very happy to acknowledge the goodness. Even in the darkest of night, a single star looks very bright. There are these talks all
over that suppose a new State called Vidarbha comes into existence, the Yeomen's Service being done to the residents of Nagpur city, those who
have been there recently and I have many friends there who are full of praise for this Minister. I would like to draw your attention that they are not
supporters or admirers of this political party that is ruling this country, but they personally think that this Minister is doing an excellent work.

I would like to draw the attention of the hon. Minister to the fact that whatever he is doing, like let Mumbai be there, Mumbai has developed
enough and let Nagpur come up as an alternative. Similarly, the way he has love and affection for the city of Nagpur, I would like to draw his
attention that on the Eastern side of the country Bhubneswar is also a city which is growing well and which has a great promise for the future and
he should look at Bhubneswar with equal amount of love and affection so that it also develops as a model city.

Sir, coming to the provisions of the Bill I would like to submit that supposedly ten Ministers from those many States had participation in the
consultation about this Bill. I am not sure if these ten Ministers ever actually sat in the cockpit of a truck and driven a truck; or a heavy vehicle, or a
car. If they have driven they might have gone from their homes to their party offices, or maximum to a party in the evening and come back,
otherwise their drivers would have been the ones who would be mostly driving their cars. But I am a person who is addicted to driving. I drive a lot
and I drive for long hours. I drive for five to six hours at a stretch and I know the kind of tension, the kind of bad conditions that the average Indian
driver faces on the streets of India. Our drivers get the least amount of rest. Sometimes our cab drivers are made to work throughout the day. Then
suddenly a marriage party books the cab and then they drive at night and then again there is another booking the next day. They drive the next day
and meet with an accident killing all passengers. If there are over-excited youths in that vehicle and they are drinking, they also tell the driver to
drink with them and they get the driver drunk and all of them have a miserably happy ending!

We are also happy about the fact that apart from giving opinions, the Supreme Court must be congratulated for having taken a very strict step
in the matter of banning alcohol shops all along the highways. This is something which was very necessary since long and we are glad that the
Supreme Court has finally, somewhere there is a spark and somewhere they have shown, gave a judgement. They have done that and so we
congratulate the Supreme Court for this great decision and I hope that all State Governments will take the initiative to ensure that the
implementation of this court directive is adhered to and is done properly.

I would like to come down to a few basic things that I have seen as creating troubles for drivers on the road. For example, our trucks are always
over-laden, whatever is the capacity. If they are allowed to carry 12 tonnes of material, you would invariably see that they carry more because we
want to save money, we want to carry more things and the owners want to make more money. They will load the trucks up to 15 or even 20 metric
tonnes. Sometimes, it is twice or more than half the permitted weight. So, the truck should be designed in such a way that when it breaks, it should
stop within a certain distance. With this excessive load, when the driver breaks the truck and stamps on the brake pedal, the truck moves forward
and accidents occur.

The Minister can also consider this point. They have slogans like Make in India. There should be some method through Make in India, by which
we can figure out a system of a weigh bridge which is on the roads which should not be controlled by any RTO or anybody. It should give an
automatic camera feed which takes the number of the vehicle and the weight. If the weight exceeds the permitted quantity, then it should send an
automatic challan to the owner. This method could be thought of.

Road signage in every State varies in shape, size, colours, even in terms of fonts and the letters we are using. On the one hand, we are
bringing down the level of education for drivers which is fine. I also do not support because many illiterate people are very good drivers but while
doing that, to give the drivers an idea of what exactly the road ahead is like, it is necessary that there should be uniformity.

I would request the Minister to think about the font shape, size and colours of road signages and see that they are equalised across the
country.

We, as a nation, insist more on helmets. This is something I cannot understand. Earlier speakers also mentioned about helmets. What is the
need of deploying police force, so much man power, to ensure that people wear helmets? It is their life; they are at risk. You can at best put bill
boards and publicise the fact that they should wear helmets. But if they do not want to wear helmets and they want to die, allow them to die. We
are an over-populated country. There is no harm in that. Instead, ensure that people who drive crazy on the roads, who drive contra traffic, who
drive drunken should be nabbed. Those vehicles should be immediately impounded. They should not be given back those vehicles. Those vehicles
should be impounded and auctioned of. Once this sort of a dictatorial thing, since everything is becoming dictatorial, takes place then, I am sure,
millions of people will thank this Minister for taking such a strong and stern action.

I would like to repeat that the vehicles of anybody who drives contra traffic, anybody who goes against traffic and anybody who does drunken
driving should be impounded and that person's licence should be withdrawn and never to be sanctioned again.

I have brought up another suggestion in this House earlier also. I have a concept like one country-one number. Why are we having all these
State numbers? Since you want to unify everything and make the whole of India into North India, why cannot you have one number-one country or
one country-one number? Any State where the owner resides should be authorised to register the vehicle. You cannot register the vehicle in West
Bengal and live in Maharashtra. If the owner is proving that his or her residence is in Maharashtra, then the registration should be done in
Maharashtra. By this, the States will not lose out on revenue but the numbering system should be uniform across the country. Eventually, if the



person moves to another State after some time, then there should be no need of re-registration of vehicle again paying a huge amount of money.

So, with the GST coming in, I thought that I should make this suggestion to the Minister so that vehicles can flow freely across the country. Our
highways are something that have not been designed properly. We are coming up with four and six lane high ways which are quite big. The hon.
Minister and you Madam must have gone to Central Asia. You must have seen how China is building its highways. There is always a service lane. If
there is a village on the left or the right, the village vehicles cannot come at 90 degrees and merge with the traffic. They have to come along side,
run parallel for about one or one and a half kms., and then they merge slowly with the main traffic. So, that way, lay-bys and merging of traffic is
very essential to avert accidents. Unless that is looked after, I do not think that we will make much headway. ...(Interruptions)

HON. CHAIRPERSON: Shri Satpathy, please try to conclude.
SHRI TATHAGATA SATPATHY: You are very nice. Thank you so much.

I have the strong belief that people from eastern India are definitely very cultured. Just like the Maharashtrians, Telugus and Tamils we are all very
cultured and we are of a different caliber.

SHRI ARVIND SAWANT (MUMBAI SOUTH): Do not make such sarcastic comments against any community. ...(Interruptions)

SHRI TATHAGATA SATPATHY: I am praising you. The Minister is a Maharashtrian. I am saying they are all very cultured just like Oriyas and
Bengalis. We are a very cultured race. As you know, the world is going through a revolution in transpartation.

HON. CHAIRPERSON: Shri Satpathy, please conclude.
...(Interruptions)
HON. CHAIRPERSON: Nothing will go on record.
3€/ (Interruptions) €=
SHRI TATHAGATA SATPATHY: I will conclude now.

All of us would have heard of Elon Musk. He is launching his ambitious hyperloop project where new methods of transportation are coming up. We
have to think how this country will prepare itself for this modern revolution in transportation. While Uber and Ola are welcome developments where
cab aggregators are providing a very good service. People are getting cheaper and safer modes of transport.

I would like to draw your attention to the fact that while these cab drivers are well-behaved, many a times they are not fully trained. So, training
these drivers should be made mandatory for cab aggregators also.

I would like to wind up by making just one more point. Granting licences and registration has been totally made online. I would like to state that
while registration should be done through the dealer, there should be an option for the owner to do the registration if he or she likes, on their own
also. Similarly, while granting licences, on-line services are good. We do not like touts. But there are a set of people who sit outside every RTO who
facilitate people in getting licences. They also have a certain social responsibility. So, when you are removing them, you have to also think that
people who do not have access to the internet, how they do this work. So, that facility should also be left open in case there is a need. Then, we can
take care of that also.

Finally I would like to thank the Minister and thank you for giving me this opportunity. We support this Bill. Thank you.
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SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Thank you Madam for giving me this chance to speak on the Motor Vehicle (Amendment) Bill.

First of all, I would like to place some numbers before this august House. It has been shown in the Government record that there were 5,01, 423
accidents that took place in our country in the year 2015-16. Out of these accidents, 1,46,133 fatalities were there and 5,00,279 persons were
injured. A person, who is having little humanity, should want that these types of incidents should not occur in any place of our country or in any place
of the world. I am really frustrated to see the way this Bill is introduced here. There are so many loopholes in this Bill. First of all, I would like to say



that if the hon. Minister sincerely takes initiatives to eradicate the loopholes, he will succeed in doing so.

First of all, I would like to mention the word 'aggregators' which has been incorporated for the first time in this Bill. It was not there in the earlier
Act. Why are the aggregators incorporated in this Bill? They are incorporated to make a connection or to connect the passenger with the driver. This
time we are hearing about Uber and Ola. For the last few years, Uber and Ola are giving good passenger services. But this time we are observing
that drivers of Uber and Ola are facing problems. They are taking the license. They buy car and give it to a multinational company like Uber and Ola.
Now, passengers are getting their services very easily. But, now, in so many places, the charges of Uber and Ola have been increased two to three
times than earlier but drivers are not getting money from the management of Uber and Ola.. So, in this case, I think, for the sake of the corporates,
this very word 'aggregators' has been incorporated in the Bill. I think, this type of word should not be there in the Bill.

As far as liberalising the permit system is concerned, this Bill says that we want to liberalise the permit system. By hearing this, one should support
this Bill. But, if we go deep into this Bill, we will see that this will lead to loss to the State transport corporations and the Central transport
corporation also. I think, to minimise the accidents, if we take the statistics or the number of incidents in all the States, we can easily see that in the
case of State transport corporation buses and cars, accidents are less, fatality is also less and the State transport corporation buses are protecting
the environment. They are also averting the traffic jams in all the States. So, in this case, I have an objection. Regarding liberalising the permit
system, our request to the hon. Minister is that we should not see it in such a way that the functioning of the State transport corporations will be
hampered.

As far as registration is concerned, it is proposed to do away with the registration system as was there earlier. In this Bill, it has been shown that
the authorities or private companies dealers will do the registration. So the dealers of motor vehicles will do the registration. I think, it will be a
great loss to the Union Government and to the State Governments also. Not only this, it will create problem for the security of our country. If we
think sincerely and go deep, we will see that it will create problem for the security of our country. The job security of employees and workers of the
Transport Department will be hampered by this. So, my proposal is that this should not be incorporated in the Bill.

I would like to say that in the earlier Motor Vehicles Act, Motor Accidents Claim Tribunal (MACT) had the capacity to give award to the victims who
have died and which used to go to the family members of the deceased person or the injured person. Earlier there was no limitation but this time a
cap of rupees five lakh for the injured person and a cap of rupees ten lakh for the death of a person or for a grievous hurt person,

My proposal is this. In the case of injured person, the word should not be less than rupees ten lakh and in the case of death of a person, the word
should not be less than rupees twenty lakh, which may be incorporated in the Bill. This way, it can be minimized. In the case of penalty of drivers,
abnormal penalties are there in the Bill. Enhancement of money is there inside the Bill.

If we sincerely like to save the life of our countrymen, we have to segregate the roads. So many hon. Members talked about this. I urge upon the
Minister that segregation of the roads and inclusion of some topics in the curriculum of our education should be there. Parliamentary Standing
Committee of road safety into the curriculum of the school students. Without including there, the safety of the people in general and workers of this
sector cannot be preserved.

With these words, I conclude.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Thank you very much Madam.
I also thank my leader Mr. Jagan Mohan Reddy for giving me this wonderful opportunity.

Madam, I must congratulate the hon. Minister who is very dynamic and practical. Although it has been delayed, yet this piece of legislation is very
much needed for this country. It is the need of the hour. Some of the things are really revolutionary like bringing in the automatic inspection which
will reduce corruption and liberalization of the licenses of both the persons who is driving the vehicle and license of that person in whose name
registration of the vehicle is done. It is a welcome step.

With regard to the linking of aadhar, perhaps linking of aadhar with the registration of vehicles could be convenient but the linking of the driving
license to aadhar, with a lot of illiteracy all over although you have increased the education limits for the license, I think it needs to be looked into
without causing much inconvenience to the people particularly, to the less educated people. Of course, it definitely removes the bogus licenses but it
has to be very carefully implemented so that inconvenience to the public could be totally avoided.

The drunken drive definitely needs a lot of attention, particularly, driven by rich people and by the children of rich people. We have seen in a lot of
newspapers that they are really exploiting. So, what could be done? Their driving licenses could be cancelled and if it is done for the second time, I
think license should be suspended 'once for all' and vehicle registration also should be suspended because unless very strict and severe punishment
is given to the drunken driving people, I do not think it will come down. Similarly, juvenile driving is increasing, of late. People are not caring for the
punishments and all that. That also needs special attention where registration of the vehicle should be impounded along with the driving license of
the father or whoever has given the vehicle or the owner of the vehicle.

In these days, over-speeding, dangerous driving and rash driving is there. I am sure that with a great exposure that hon. Minister has in other
countries, he brought this Bill. There will be a remote sensing of controlling of these rash driving and dangerous driving. Perhaps if that remote
sensing and remote control is considered, I am sure that it will reduce because people are not caring for punishments. As a result, a lot of precious
lives are being lost in the process.

Presently, road accidents are reported after every five years. But it is too long a period to make the people aware of them, Perhaps that could be
made annually.

As the earlier speaker said that the trauma centres and hospitals at various places particularly to take care of the victims is definitely the need of the



hour. The reason is that by taking the patient and victim at the right time, I think it will save at least fifty per cent of their lives. That is what we see
when we travel on the highways. The rest houses for the drivers along with rest rooms are definitely required like in other countries so that proper
rest for the drivers and proper rest rooms for all will definitely reduce the percentage or incidents of accidents.

Madam, in hit and run cases, topmost care should be taken and driving licence should be cancelled immediately. But if it happens for second or third
time, it should be cancelled for life time and vehicle should be impounded. Otherwise, such people will try to escape the laws.

In respect of signages, I must say that they should be made more prominent and uniform throughout the country with a reasonable size using a
single colour. In respect of tourism, as our country is attracting a lot of tourists, signage plays a predominant role. There should be uniformity in this
respect. They must be at least in three particular languages — English, Hindi and the local language. The size of these signages is very important
because sometimes it is very difficult to read them.

Madam, in the process the Bill is extremely good. But many States have expressed their concern that their powers have been taken away as far as
issuing of driving licence and registration of vehicles is concerned. I am sure that proper attention would be given to this issue by the Government.

The incentive given to the person who helps an injured in a road accident is much less. It is better if cash incentive could be given so that the nearby
people could take the victim to the nearest hospital at their own cost. That will definitely reduce the number of deaths in road accidents.

The ceiling limit of Rs.10 lakh on death and Rs.5 lakh in case of grievous injury is extremely inappropriate because insurance companies take
immediate advantage of it, if you put it that way. I think it would be better if it is done keeping in view the age as well as the income of the victim
because if he is a young man, who might have a long life, Rs.10 lakh has no relevance to his family.

Similarly, I would request the Government to reconsider the penalty clause because as per the existing provisions it is very small. So, the penalty
should be high. For driving without licence, penalty of Rs.2000 is of no meaning. It should be at least increased to Rs.10,000 so that there should be
some fear.

Then, at last, the period of suspension for driving without licence should be increased from three months to at least six months or one year. Thank
you, Madam.

SHRIMATI KIRRON KHER (CHANDIGARH): Thank you, Madam, I rise in support of the Bill that has all the right elements required for the much
needed transformation in the transport sector — standardization of motor vehicles, focus on road safety, robust rules to curb road accidents and
many other reforms. In this regard, I congratulate the hon. Minister, Shri Nitin Gadkari ji, for taking the long pending initiatives needed to revamp the
transport system in India.

Here, Madam, I would also like to comment on some of the comments made by Shri Satpathy, who has now disappeared from Lok Sabha. He stated
that vehicles should be impounded. Does not he know that such provisions already exist? In case of drunken driving the vehicles are impounded. It is
happening all the time in my constituency, Chandigarh that you lose your licence for three months. So, it is already enforced.

I would also like to comment on the other things that Members are using through the Motor Vehicles Act to target the Government or the hon.
Ministe, who has an unimpeachable record of excellent work in this Department right from the time when he was the PWD Minister in the
Maharashtra Government when the NDA Government was in power there.

Then, there are comments like 'helmets should be down away with because we have too large a population, so people should die on the roads'. I
think this is an obnoxious statement and it should be expunged from the record.

Madam, incidents of road accidents feature in the news every single day. The number of fatalities due to road accidents is close to one million in just
the last decade and this number is more than the individual population of several countries across the world. Amending the laws that deal with road
safety is an absolute necessity to save the lives of millions of people, who commute everyday, and that is exactly what this Bill is seeking to achieve.

According to the 2015t Report of the Law Commission, doctors point out that at least 50 per cent of fatalities can be averted if the victims are
admitted to the hospital within the first one hour, which is medically termed as the golden hour, because that is the time when maximum bleeding

happens and if they get timely help, they can be saved. Unfortunately, reports state that 80 per cent of the road accident victims do not receive any
emergency medical care within the critical golden hour. A survey conducted by Save Life Foundation reveals the worrying fact that 74 per cent of the
bystanders are unlikely to assist a victim of a road accident due to fear of legal complications.

Good Samaritans are st e citer, sit ferr fzft Faret & vasfide ffdes &t Zcu wa & Good Samaritan law is in force in many parts of the world. These
people deserve to be protected by a supportive legal framework. In this regard, I had introduced a Good Samaritan Protection from Civil and Criminal

Liabilities and Miscellaneous Provisions Bill as a Private Members' Bill on the 12t" of December, 2014. The two gentlemen, the hon. Ministers, whom
I had petitioned for this — the Health Minister, Shri Naddaji and the Surface Transport Minister, Shri Gadkariji — are today happily present in the

House. I am delighted to state that for the first time, provisions for protecting the good samaritans from civil and criminal liabilities have been
included in the Government Bill. So, I thank them. I earnestly thank the Government for providing a protective legal environment for good
samaritans, of course, which I have been fighting for many years.

According to the Bill, the procedure for questioning or examination of the good samaritans and disclosure of personal information will be provided by
the rules which are yet to be laid down by the Central Government. To that extent, I feel that the guidelines given by the Supreme Court's
Committee headed by Justice V.S. Aggarwal touch upon highly important aspects. The guidelines focus on the importance of rewarding good
samaritans who move an injured person to the nearest hospital and state that they should be allowed to leave immediately and not harassed.

I am of the strong opinion that this will go a long way in encouraging other citizens to help victims of road accidents without any inhibition. As I have



stated in my Private Members's Bill, participation of good samaritans in the investigation process should be made voluntary. Also, good samaritans
should not be forced to provide private information such as name and contact details as well as the medico-legal case form provided by the
hospitals.

Moreover, if a good samaritan has consented to provide necessary information, it is of utmost importance to make the investigation process hassle-
free. I think, this is an extremely significant point. Under no circumstance should a good samaritan be harassed or coerced to provide information. I
am positive that the Government will take these points into consideration while framing the rules.

I also request the Government to ensure that all the educational institutions impart training in first aid and emergency response to students so that
they are encouraged to come forward and help accident victims. 3t # @i a=n &, cier va=iiSe S & aliz 3ur 3 el oI & o, ordl, 151 531 ews 3 ol use,
il Yraca 3 usen, because they do not want harassment by police or by hospital authorities.

Apart from this, I feel that the provision of introducing a scheme for cashless treatment of road accident victims during the golden hour is highly
commendable. I thank the Government for that. This is an extremely important step towards saving thousands of lives which are lost due to the
inability to pay for medical care immediately after the accident.

The creation of the Motor Vehicles Accident Fund to provide compulsory insurance coverage to all road-users in the country will go a long way in
establishing a protective environment to deal with risks related to road accidents. Road safety needs to be dealt with in a holistic manner. Right
from the life of the vehicle to the road infrastructure, there are a number of factors which influence the safety of commuters. I appreciate the fact
that this Bill has dealt with all such factors in an exemplary manner.

I congratulate the Government and the Minister who, through this Bill, have ensured that India will go a long way into coming out of the list of
countries that account for a large number of road accidents.

Madam, I thank you for giving me the time to speak.

SHRI KOTHA PRABHAKAR REDDY (MEDAK): Thank you, Madam. In India, there is one death occurring every four minutes due to a road accident.
This leads to not only loss of lives, but also property. It destroys families and depletes our human capital, which needs to be changed. In this regard,
I, on behalf of TRS Party, would like to congratulate the hon. Minister for bringing forth this important legislation. But there are a few issues and
suggestions, which I would like raise here.

Safety of passengers, safety of drivers, and general road safety of pedestrians and other drivers is of utmost importance. The track record of
Indian roads and drivers are the worst in the world as we have 300 to 3,000 per cent more accidents and fatalities than some other countries.
Drivers training and counseling goes a long way in achieving safety. There should be at least six-months training course with Diploma Certificates
being provided at the end of the course for the drivers who drive commercial vehicles.

Every once in a while we have seen sting operations where driving license was given to blind people and people without hands and legs. The
licensing authorities should also be penalized and held accountable for the same.

All the taxi drivers, for the sake of safety, have to be issued identification, which should contain details of the track record of past accidents
and any past criminal record so that the employer and the passengers are aware of the track record of the driver. There should also be an annual
physical and mental health checkup for the taxi drivers. This would go a long way in promoting road safety and passenger safety. Further, there
should be mapping of all the black spots in the country, and steps should be taken one by one to remove these black spots. This will go a long way in
reducing the number of road accidents.

As regards third-party liability, till now, the third-party liability under the existing Act was unlimited. Now, in this Bill, there is a cap on
maximum liability for third-party insurance in case of a motor accident at Rs. 10 lakh in case of death and at Rs. 5 lakhs in case of grievous injury.
What is unclear with this is that in case the court awards a higher compensation than the maximum liability amount, then who will pay the remaining
amount? Will it be the accused or the insurance company or the Government?

The Motor Vehicles Accident Fund can be used for emergency treatment for a person injured in an accident or give compensation in case of
death. There is a similar fund already existing called the Solatium Fund. The questions arising here are these. Why a new fund is required? How will
it be different from the existing one? For example, there is no clarity on whether accident victims can seek compensation for a particular hit-and-run
case from either or both the funds.

As regards taxi aggregators, when the first internet digital and cloud aggregators came to India, it seemed to be a big boon for the taxi drivers
as some of them were earning anywhere between Rs. 60,000 and Rs. 70,000 per month. But later, the same taxi drivers felt that they were being
exploited by the aggregators who had access to technology and a lot of funding. The Government should enable, empower and support the Taxi
Drivers Associations to setup similar technologies and software so that they cannot be exploited.

I would like to talk about 'Telangana related/woman safety'. Madam IT industry has given huge job opportunities for young
women. Many of them work in different cities. They live in apartments. They work on computer and work in taxis also. Madam,
we have seen a rise in the number of cases of attacks and molestation against young women. Such cases have been rising. We
need to put an end to this. Madam, in the State of Telangana and in the city of Hyderabad, which has now become the most
liveable city according to Mercer Quality of living standard, our Government under the leadership of KCR has set up 'She teams'
and these crimes have almost disappeared in the city of Hyderabad.



KUMARI SUSHMITA DEV (SILCHAR): Thank you, Madam. The time is very short, so without repeating anything, I would like to say that the real
impact of this Bill will only unfold in the coming months or the years because most of the powers and most of the rules that are yet to be made have
been delegated. Therefore, for instance, the National Transport Policy which the hon. Minister is talking about will play a very important role in the
future about what impact as a nation we will actually have on the issue of road accidents which many of my colleagues have been talking about. I
request the Minister that when he makes the National Transport Policy, the process of consultation should be widespread and all the hon. Members
of Parliament, pressure groups and NGOs should be invited to contribute in that policy.

Madam, if we look at the international literature on road safety which seems to be the primary object of this Bill, there are five basic principles
- engineering, enforcement, education, encouragement and emergency care. I urge the hon. Minister that if we were to take these five principles of
the International Road Federation, as has been placed in the domain, most of the things have been covered. Initially in the introductory speech of
the hon. Minister, he said that he is going to introduce it in the education system. But I also ask the hon. Minister, where road safety and road
accidents have taken so many lives, why do we not find a way to encourage the State Governments, like where they have controlled road accidents,
they should be rewarded, maybe, by way of additional allocation in national highways?

If we talk about emergency care, this Bill has done well in introducing cashless treatment in the golden hour. Gadkari ji, on many occasions,
has boastfully said how he has spent thousands of crores on national highways, I request him to introduce air ambulances with the allocation of
every highway to lift victims of accidents from the national highway which I think will truly go a long way in saving lives.

There are many contradictions in the Bill which I hope the hon. Minister will clarify. One of them that my colleagues have asked is where a
court gives a compensatory award that is beyond the capping in the Act, who is going to pay for it? As we know that premium can be a huge burden
on the consumer, it should be taken into consideration.

Apart from that, I would like to say that in 215 (d), I am happy to see that the National Road Safety Board has been introduced, as per the
recommendation of the Standing Committee. But where it says that such other functions that are yet to be decided by the Government, I would
request the hon. Minister to include setting of standards and conducting audits with regard to road safety because unless there are audits of road
safety, I feel, this may be an exercise in futility. Also, I fail to understand, and I hope the hon. Minister will explain, under Section 198 (a), the
liability clause for the maintenance of safety standards, where you are giving a contractor or an agency a work worth thousands of hundreds of
crores, why is the liability only one lakh or is it going to be one lakh per violation?

15.00 hours

That is a question which I feel the hon. Minister should answer. Apart from that, there is one small standard that can be set. During the UPA time,
two world-class projects had been introduced under the NATRIP, one of which is in my constituency. I am sad to say that I have been asking the
Heavy Industries Minister to appoint a full-time Director for the last two years, but he has not done that though this Act is talking about automated
testing facilities, which is a part of the NATRIP project.

Lastly, whether it is the Law Commission's Report of 2007, or whether it is Sundar Committee Report, repeatedly it has been said that there must be
a national policy for pedestrians and non-motorized vehicles. There is a need for a uniform policy which may require an amendment in the three Lists
of the Constitution because there is some overlapping.
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There are two Supreme Court Judgments and there is an NGT Judgment. I have a small reference to make about those judgments. One Judgment is
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Regarding automobile where Base-III models have been banned and Base IV standards have been upheld. I genuinely feel that as per the
constitutional scheme, the Government has its own job to do; we, as Members of Parliament, have our own job assigned to do as the body which
passes law; Courts have their own job to do, that is, implementing the law; the Executive has its own job to do in implementation and passing
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HON. CHAIRPERSON: Shrimati Meenakashiji, please complete.
SHRIMATI MEENAKASHI LEKHI: T am completing.

Say, a particular Court passes an order that farmers' loans will be waived off without taking into account whether the budgetary allocations of the
State are adequate or not. Similarly, let us take alcohol. I am not somebody who drinks or who favours alcoholism any way. But definitely, I have an

opinion on this particular aspect. While drunken driving is no excuse and the law has to take its recourse, but passengers can be drunk. So, removing
five-star hotels, removing everybody is going to affect economy and it is also going to affect the livelihood of many people. It is somehow a little
imbalance. Similarly, every law pertaining to banning is prospective and not retrospective. There are certain automaobiles which have already been
pracessed, which have already been manufactured. Now, the ones which have been manufactured, banning them, somehow 1 feel, is injustice
because it is an economy worth Rs.15,000 to Rs.16,000 crore. From where does a poor country like us get that? So, I appreciate the Good Samaritan
law about the work which has been done for the Divyang. f@ﬁmﬁmmmﬁﬂ@ﬁsﬁmmmm@ﬁaﬁmmmamﬁﬁﬁumm
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a1 Sorcht ol AW 3 el aw Kot o ordl 2 em Specially-abled and the disabled people have been recognised under this Act and special
pravisions regarding adapted vehicles have been made and I appreciate that. I want to thank the Minister for really dealing with the national security
hazard in this detailed a manner. Thank you.

SHRI DHARAM VIRA GANDHI (PATIALA): Thank you, Madam Chairperso, for giving me opportunity to speak on this Bill.
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DR. RATNA DE (NAG) (HOOGHLY): Thank you, Sir.

In India, according to the National Crime Records Bureau Report of 2015, more than one lakh persons were killed and more than four lakh were
injured in road traffic crashes in 2014. A Government report indicated a loss to the economy of three per cent of GDP in 199-2000 due to road
mishaps, compared to 1.5 per cent in other middle income countries. It was reported that the total number of road accidents in 2015 was more than
five lakh which is 2.5 per cent more than the number of accidents in 2014. National Highways accounted for 29 per cent road deaths in 2015 as
compared to 29.9 per cent in 2014. State Highways registered 28 per cent deaths last year and54.1 per cent of all persons killed in road accidents
were in the 15 to 34 years' age group during the year 2015.

Road transport plays a vital role in the economy of the country and this sector constitutes 4.5 per cent of the GDP of the country. To address the
issues faced by the transport sector, the Motor Vehicles (Amendment) Bill, 2016 was introduced in the Lok Sabha on August 9, 2016 by the Minister
of Road Transport and Highways Shri Nitin Gadkari. This new law intends to halve the number of deaths and injury due to road accidents by 2020.

The Bill has many good provisions but due to paucity of time I would just mention a few of them. These include cashless treatment for road accident
victims, inclusion of Good Samaritan guidelines, aggregator licences, empowering Central Government to recall vehicles, electronic monitoring,
national registry for licences and registrations, need for development of National Transportation Policy, compensation and insurance, and higher
penalties for road traffic violations.

There are some points which I want to raise. The Bill lacks clarity with regard to limited liability for third party insurance under section 147 of the Act
and clause 49 of the Bill. It caps the maximum liability for third party insurance in the case of a motor accident at Rs. 10,00,000 in the case of death
and at Rs. 5,00,000 in the case of grievous injury. This implies that the insurance company is liable to pay only up to these specified amounts.
However, the Bill does not cap the compensation amount to be decided by the courts. If courts award compensation amounts higher than the
maximum liability prescribed under the Bill, it is unclear who will pay the remaining amount. The need for new Fund is unclear.

HON. CHAIRPERSON : Madam, just a minute.

I would like to draw the attention of the Members to the fact that we still have the names of about seven more Members who want to speak
on this Bill. If the House agrees, we may take up the Private Members' Business after all these Members have spoken. I hope the House agrees to it.

SEVERAL HON. MEMBERS: Yes.
HON. CHAIRPERSON: Dr. Ratna De, you may continue,.

DR. RATNA DE (NAG): The need for new Fund is unclear for there is already an existing fund for hit and run cases. With the Solatium Fund already
existing the purpose of the new Motor Vehicles Accident Fund with regard to the hit and run cases is unclear. For example, there is no clarity on
whether accident victims can seek compensation for a particular hit and run case from either or both the funds. Further, if the proposed Mator
Vehicles Accident fund is funded through a cess or a tax, motor vehicle owners may have to pay taxes in addition to paying the compulsory third
party insurance premiums.

The Bill does not provide any clarity on Central guidelines for aggregator companies. As per the Bill, State Government would be issuing licenses to
aggregators in conformity with the guidelines issued by the Central Government. But, the Bill does not specify what these guidelines will cover.

There is lack of clarity on who should bear the cost of implementing and ensuring electronic monitoring and enforcement of road safety. Ensuring
electronic monitoring across roads in a State could incur a significant amount of infrastructure investment, such as CCTV cameras, speed detectors,
training programmes, etc., on part of the States. The Bill does not specify whether such costs will be borne through a Central scheme or through the
additional grants to the States from the Centre.

According to the Statement of Objects and Reasons, the Bill seeks to address issues related to road safety. While the Bill addresses several of these
issues, various experts have highlighted other concerns with regard to road safety like absence of agency responsible for road safety and poor road
design and engineering.

Sir, I have high regards for the hon. Minister. I wholeheartedly support the Bill. Thank you.

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, the legislative document under the nomenclature Motor Vehicles (Amendment) Bill, 2016
has been piloted by our hon. Minister who is always regarded as a competent Minister in the Council of Ministers of this Government.

This is an omnibus legislation. He has already elaborated the nitty gritty of this legislation so, I do not have many issues to be raised here. However,
I would like to draw the attention of the hon. Minister to a few issues.

The road length in India has increased from about 4 lakh km. in the year 1950 to 55 lakh km. in 2015. Majority of these roads have been rural roads
and the roads constructed by PWD. Since 2000, while the road network in the country has grown by 39 per cent, the number of registered vehicles
has grown by about 158 per cent. While the growth in the road network will be limited, a constant increase in the number of vehicles on roads is
likely to lead to congestion and road fatalities. We have to outline the fundamental issues pertinent to road fatality on which we are concentrating in
this legislation. Further, as a signatory of the Brasilia Declaration, the Government has taken this initiative with an aim to reduce the number of road
accidents and fatalities by 50 per cent by 2020. That is why, 68 sections have been amended out of 223 sections of the principal legislation.
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Sir, there is a confusion amongst the respective State Governments who used to frame the policy especially in regard to the Regional Cab
Regulations. Here you have stated that it is a progressive and aggregator-friendly legislation. Yes, I do agree with it. But, some of the States are
expressing concern over whether their respective States' legislation will be trampled upon by the Central legislation so far as aggregator issue is
concerned. This needs to be clarified whether this legislation will overwhelm the States' sponsored legislation in so far as aggregator issue is
concerned.

Secondly, a number of Members have already raised the issue that so far as the third-party insurance is concerned, the premium goes towards
settling of claims against the owner of the vehicle in case of damage to a third party's vehicle or life caused by him in an accident. There is a cap on
the maximum liability of the insurer on damage to a third-party's vehicle or property at Rs.7.5 lakh in third party insurance policies, but there is no
limit now on how much one can claim from the insurer for loss of life.

HON. CHAIRPERSON: Adhir Ranjan Ji please conclude.
SHRI ADHIR RANJAN CHOWDHURY: This is smacking that you are going to offer favourable position to the insurance companies.

Sir, last but not the least, the road design should be taken care of. It is because the contractors, without focusing on proper maintenance and road
construction, are always getting scot-free even after committing various offences. Mandatory driving training should be introduced.
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SHRI RAHUL KASWAN (CHURU): Sir, the Motor Vehicle (Amendment) Bill, 2016, is one of the major legislations which can transform the entire
transport sector of our country.

First of all, I would like to congratulate our hon. Minister, Shri Nitin Gadkari Ji, for bringing out a bold and strong legislation. Many of the epoch-
making changes are envisaged in this Bill. Some very important issues which were long pending have been addressed in this Bill. Some of the issues
are increase in road accidents, delay in the issue of driving licences, disregard of the traffic rules and regulations and strengthening rural transport.
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are g uifeferdie 3 sum srn &) vas A Hreloller el St of vas ar asdt eft, he termed the Motor Vehicle (Amendment) Bill, 2016, passed by the Cabinet as the
biggest reform in road safety and transport sector. I do believe that this is the biggest transformation of the road sector which the hon. Minister has
done.

A lot of issues have been touched upon by the hon. Members and I would not go into those details. One of the issues which has to be given a lot of
importance is training for driving. It is the most important thing. In foreign countries, when one thinks of applying for a driving licence, he thinks that
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SHRI SIRAJUDDIN AJMAL (BARPETA): Madam Chairperson, I thank you for giving me a chance to speak on this very important Motor Vehicles
(Amendment) Bill, 2016. Our Party AIUDF supports this Bill and I thank the hon. Minister Gadkari Sahib for being so generous in accepting the long-
felt needs of highways in Assam. I congratulate him on this very bold step and the people of Assam would be very grateful to him for having taken
this very bold step, especially for the construction of Dhubri-Phulbari bridge on which we expect the work to start at the earliest. The entire State of
Assam would be indebted to him for having taken this bold step.

Madam, it has been seen for years that Assam reels under flood year after year especially areas like Dhubri, Barpeta, Majauli, Karimganj and many
other places. The road conditions there are preposterous. One of the main reasons for accidents is bad roads. Now our roads are being made to
match international standards and it is a welcome step. This would prevent a lot of accidents that is taking place now.

16.01 hours (Shri Hukmdeo Narayan Yadav in the Chair)

Sir, it has been a long-felt and much awaited demand of the entire Northeast, especially the State of Assam that our roads and highways are made
in such a way to match international standards. The areas around my constituency like Dhubri, Goalpara, Barpeta, Karimganj, Majauli etc. reel under
flood every year and so far nothing has been done to repair or reconstruct these roads. I request the hon. Minister to pay special attention to these
areas and allocate funds for construction of bridges and roads in areas like Jonia, Chenga and Majauli besides other places.



I support this Bill because I believe that such bold steps and out of the way decisions have never been taken in the case of Assam. I hope that other
places in the Northeast are also given importance for building of roads, whether they are highways or other roads.

With these words, I conclude. Thank you.
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